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Prncpal Bench: New Delhi 

0. A No. 2451 /2003 

flew Dc N I this the 10th Da cf Octobei . 2030 

Hon N I e Mr 	Just i ce V. . Ag 	rwa . Cta t man 
Hofble Mr Sarweshwar Jha. Member A. 

Dr Ama eel Kaur Bindra. 

W/o Shr CS. Bindra, 

Ro1610. Delhi Admn. 0tficers lts. 

3iiabi Bagh. New Dehi 	Croup B [-E 
App I car 

(By Advocate: Shri Sarvesh Bisrisi 

Versus 

(ovt 	of NC1 of Del I 

f,hrough 

CNiet Secretar , . 

Delli Sectt 	F.Estates. 
New Delhi 

rectoi ate of Education, 
v t . of NC. F o t De 111  
lhi Sectt. I.F. Estates. 
w Dehi. 	 ... Respoderts 

0 F 0 ER 	(01- J 

Hon LIe Mr 	Just ice V.S ,Aggarwal 	Chai man 

App I i cant 	had jo ned as 	Rh/s I ca 1 	Educat on 

[eacher 	He was awarded the national award as best 

teacher 	n 	the year 1967. 	AppI i cant contends 	that 	a 

Circular had been issued on 11-4-97 for e:tension of 

ser\• ce to those teachers Who have been awarded nat ions I 

swards 	ii 	thiS regard prioi to •eai 1990. 	The said 

let tei 	No.F .301 11 /Edi..'93 	dated 

123--96, i t is hereb> clarfed that al 
State 	Awardees/National 
1. Teachers. 	V toe--Fr i no' pa 	Pr 	0 palo I 

w I I 	cont irrue 	to 	be 	cit 1 led 	to 
etens i on 	ii 	set v ICC 	i I 	he/she 	has 

rece I ved 	this 	award p1 I Ci to lie 	ear 
1990 	1 t 	addition 	to 	eytersor 	1 

ice . 	the)  w 	a i so he cit i t. : cci for 

a cash award of Ns 	500/ 	a medal 

a I ongwi th 	mci it scol I. 	[he 	etens or 

III 	service 	wi 	e F or a per i Cd 	of 	2 

'eai s 	f o i 	a S1at 	Awardee aid 3 	eai sz- 

f 	a 	Nat i otis 	Awar cIsc 	aid 	thiS 

is 



-i-- 

and subject to medca 	oe a::. 
igI lance clearance' 

	

n respect of awardees 1 	the eat 1390 o  

and onwards. a cash award of Os. 

5000/'. a medal along w i t h met i t scroL 

will be paid but no e.tensron 
is to be considered m respect of 	the 

awar dees of the )ear 1990 and on'aai ds 

B 	virtue of the present app cat on. 	the 

appl icarif 	seePs 	a d il rect i on to conader 	ia claim 	for 

e-. tens or 	of 	3 	oars set irce i: 	'eina of 	the 	:cl 

app 	:art 	L 	C oc:. t H clor 	ado 	 r 	 of 

Our mg 	the course 	of 	siibmi as ions 	the 

cant - a 	learned counsel 	fur t hem 	contended 	that 

ough 	the 	appi cant had 	been censored 	i ii 	the 

p nar' 	proceedings. but on appea 	the same has 

been set aside 'iide order dated 5 112002 and there 	a 

rio penal t 	I ust the app 1 i cart on tic record 

1a:uig stocl: of these Facts. at this stage. 

when 	the i ights of the respondents are not et tec.ed . 

direct respondent No.2 	to conadet the claim of 	the 

appt i cant 	for e.tens i or refei'i- ed to above at ready 	and 

tot 	promot ion 	to the net hi gher giade 	in acco'dance 

th 	law 	preferably wi thin three months of recempt 	of 

I 

B 	way of abandon caution, we maLe t clear 

that 	we 	are not e:press I rig out 	I lies on tltecier i ta 	of 

the mat tet 

Sarweshaa: ha. 
Member I A 
	

a 




